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In view of the above, I urge the Government to intervene in the matter to resolve
the issue and ensure that soldiers who made sacrifices for the nation get their rightful

and respectful due.

SHRIMATIT MAYA SINGH (Madhya Pradesh): Sir, I associate myself with what

the hon. Member has mentioned.

SHRI HUSAIN DALWAI (Maharashtra): Sir, I too associate myself with what

the hon. Member has mentioned.

SHRI ANANDA BHASKAR RAPOLU (Andhra Pradesh): Sir, I too associate
myself with what the hon. Member has mentioned.

SHRI SANTIUSE KUJUR (Assam): Sir, I too associate myself with what the

hon. Member has mentioned.

MR. DEPUTY CHAIRMAN: I think, the House agrees with me to continue
with the Bill and conclude discussion. It takes only a few more minutes. Shri

Rangasayee Ramakrishna now.
The Citizenship (Amendment) Bill, 2011 — contd.

SHRI RANGASAYEE RAMAKRISHNA (Karnataka): Sir, bringing this Bill is
a retrograde step because during the NDA regime, for the first time, we started
the practice of having an annual convention of Non-Resident Indians. Responding
to the demands of the Non-Resident Indians, a system of overseas citizenship as
well as PIO cards was started during that time. There were two types of cards.
One is the Person of Indian Origin Card where the authority to issue the card were
the embassies themseclves, and in certain cases even the Consul General’s Office.
The other one, the Overseas Citizenship Card could be issued only after a proper
scrutiny in Delhi and this card had a higher fee compared to PIO cards. Now, there
arc many Indians who have taken this card after waiting for two years, three years
and all, after paying higher fees. Now, you suddenly, after all these years, think
that they should not be given this designation of Overseas Indian Citizens. 1 really

don’t understand what the reason behind this new legislation is.

As it is, there is a growing disenchantment between the NRIs and the Indian

Government. For instance, in the matter of overseas remittances from NRIs, there
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is a complete disenchantment because the procedures are so tardy; the banks situated
outside India can’t accept deposits; they have to come to India to open a deposit
account; by the time they do it, when the interest rates are fairly attractive to them,
the rupee value gets eroded and there are many people who have lost their capital
by investing. Now, you add to that woe. The people who have been given Overseas
Citizenship Cards are now suddenly deprived; and you want them to be Overseas
Cardholders. I really don’t know, in such matters, why there should be a flip-flop.
What is it? Just now, Shri Balagopal was mentioning about a case of a very talented

person who has now been posted to occupy a very high post in India.

But he is not an Indian citizen. Now, such a situation can be avoided. There
arc many talented people who have gone abroad, who are working there and whose
services can be utilized by the country, if only you give a dual citizenship. What
is wrong with it? At least, people born in India - you need not extend it to people
who were not born in India - and who have spent a substantial part of their life
in India, and then, who have migrated outside for whatever reason, why should they
be denied a dual citizenship? Atalji started with the concept of giving a dual citizenship.
The process has now come to this stage that even to the people who had been
given citizenship cards earlier, now you are saying that ‘no they will not have these
cards, and they will be called overseas cardholders’. I think this is a complete
retrograde type of a legislation, and I really don’t know why this amendment is
necessitated at all. Thank you, Sir.
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MR. DEPUTY CHAIRMAN: Yes. Now, please conclude.
sfi afeerer v =T ;- 9F eE) & P W WY BN Wl L (9u)...
MR. DEPUTY CHAIRMAN: Please conclude now.

sft afommrer Y @ 0 3T 9 @ &M § TW@d §U U SN JTUT B WTHT
T (T B o).

MR. DEPUTY CHAIRMAN: Please conclude now.

s sfeemer v &= - W)X, W U ol v e &1 9HY S=r 8 (aEr)..
W U et oft e fie @1 9hw 9= ¥l SRR MU HE O . (JFHM).. Wi

MR. DEPUTY CHAIRMAN: I only asked you to conclude. ...(Interruptions)...
I did not ask you to stop.
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TR AeE W O eear g 6 oW W Hieer frel o9 RWgRoRT @1, dxe b
Rl #1919 S HY, aifd 4 U <9 $ ARG FAHR AU 99 P e
q o fewmr fm wF | sgdegd gaE|

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): Mr. Deputy Chairman, I thank the
hon. Members who have participated in the discussion and made their valuable
contribution to this discussion. Seven hon. Members have participated in the discussion
and except one hon. Member, everybody has unanimously supported this Bill. Sir,
at the outset, I once again thank all of them for having given their valuable suggestions
while participating in this discussion. Hon. Member, Shri Thaawar Chand Gehlotji,
has made a very valid point about the Citizenship Act of 1955. In my speech, I
have made it very clear that the Citizenship Act is of 1955. I confirm this. If there
is any error in translation, I am sorry. I am not responsible for that. It is 1955.
As mentioned in my speech, the amendment to Citizenship Act was first moved
in 2011. So, the proposal is that the Citizenship Amendment Bill, 2011 is the official
amendments. Sir, Shri Avinash Rai Khannaji has made some points. I take serious
those concerns of the hon. Member that the process of grant of Indian citizenship
takes time. I would like to mention that as per the Citizenship Act, an application
for citizenship has to be filed with the District Collector, the Deputy Commissioner

of the District. After verification of the application, the District Collector sends it
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to the concerned State Government. The State Government then sends it to the Union
Government for final decision for the citizenship. Sir, Shri Ramakrishanaji has made
a point about the benefits and privileges that will be enjoyed by the Overseas Indians
Cardholders. Definitely, the rights of Indian Overseas Cardholders would be exactly
the same as that enjoyed by the overseas citizens of India. We are only changing
the name because the term ‘overseas Indians’ is a misnomer. 1 will also clarify that
persons already holding OCI cards will continue to be valid. Hon. Bandyopadhyayji
has raised a very important point. His concern is about Section (d) on cancellation
of registration of OCI 1 reassure all respected Members that new process will be
followed in procedure under Section 07D. I would also like to clarify the provisions
of Section 7D are not new. These provisions are the same as already existed in
the Act except for replacing the words ‘overseas citizens of India’ with ‘overseas
Indian cardholders’ and nothing ¢lse is new in the Section. Sir, Avtar Singhji has
made points. I agree with the concerns of Mr. Avtar Singhji that we need to treat
the overseas Indians fairly. The Government is fully supportive of this concern. In
fact, we now have the Ministry of Overseas Indian Affairs which is looking after
the affairs of overscas Indians in a better manner. My friend, Mr. Balagopal, has
made some suggestions. The Indian Constitution debars the dual citizenship. In fact,
the Citizenship Act states that once a person takes the citizenship of another country,
he loses his Indian citizenship automatically. So, there is no hanky panky about that.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Do you want to become a citizen of another country?

...(Interruptions)...

SHRI AVINASH RAI KHANNA: Sir, what about the West Pakistan
Refugees?

SHRI MULLAPPALLY RAMACHANDRAN: The West Pakistan Refugees has
nothing to do with this Bill. I know that, time and again, this issue has been raised
here and in the other House also. But, at the moment, I cannot give you any assurance.
...(Interruptions)... 1 cannot discuss that matter now. ...(Interruptions)... 1, once again,
thank every Member, who has participated in this discussion, and ...(Interruptions)...

I cannot give you any assurance. ...(Interruptions)...
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SHRI AVINASH RAI KHANNA: Is there any assurance from the Government?

...(Interruptions)...

SHRI MULLAPPALLY RAMACHANDRAN: No, I cannot look into it, now.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Minister, you can write to him later.

...(Interruptions)...
SHRI MULLAPPALLY RAMACHANDRAN: Yes, I will write to him separately.
MR. DEPUTY CHAIRMAN: Okay. He will write to you, Avinashji.
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MR. DEPUTY CHAIRMAN: The Minister will look into it and write to you.
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MR. DEPUTY CHAIRMAN: Okay; okay.

SHRI MULLAPPALLY RAMACHANDRAN: Sir, I will write to the hon. Member

separately.
SHRI K.N. BALAGOPAL: Sir, I also want to raise on¢ point.

MR. DEPUTY CHAIRMAN: He is your friend. Why do you want to trouble

him. You have said that you are friends.

SHRI K.N. BALAGOPAL: It is regarding the question of overseas citizens and
Indian cardholders. Kerala is facing a problem. Those who are in Pakistan want

to come back. But they cannot come. There is a problem. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Yeah. The Minister may kindly look into it and

take whatever action is possible. ...(Interruptions)...

SHRI K.N. BALAGOPAL.: It is a big problem. They are from my part of Kerala.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay; okay.
The question is:

That the Bill further to amend the Citizenship Act, 1955, be taken into

consideration.
The motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we shall take clause-by-clause consideration
of the Bill. In clause 2, there are two amendments (Nos. 3 and 4) by the hon.

Minister.

Clause 2 — Amendment of Section 2
SHRI MULLAPPALLY RAMACHANDRAN: Sir, I move:
(3) That at page 1, for line 7, the following be substituted, namely:-
“section 2, -
(1) for clause (ee), the following clause shall be substituted, namely”:-
(4) That at page 1, after line 9, the following be inserted, namely.-
“(i) after clause (f), the following clause shall be inserted, namely:-

(ff) “person of Indian Origin” means a person who or either of whose parents
was born in undivided India or in such other territories which became part or

India after the 15th day of August, 1947;”
The questions were put and the motions were adopted.
Clause 2, as amended, was added to the Bill

MR. DEPUTY CHAIRMAN: Now, we shall take up clause 3. There is one
amendment (No. 5) by the hon. Minister.



Government [13 AUG, 2013] Bills 417

Clause 3 — Amendment of Section 5
SHRI MULLAPPALLY RAMACHANDRAN: Sir, I move:

(5) That at page 2, for lines 1 to 5, the following be substituted,

namely:-

“(c) for Explanations 1 and 2, the following Explanation shall be substituted,

namely:-

“Explanation 1- An applicant shall be deemed to be ordinarily resident of India
for the purpose of.-

(1) clauses (a), (¢), (f) and (g), if he has resided in India throughout the
period of twelve months immediately before making an application for

registration:

Provided that if the Central Government is satisfied that special circumstances
exist, it may after recording the circumstances in writing, relax the period of
twelve months specified in clause (i) for a period not exceeding thirty days;

and

(i) clauses (a) and (c), if the applicant has also resided in India during the
eight years immediately preceding the said period of twelve months for a period

of not less than six years”.
The question was put and the motion was adopted.
Clause 3, as amended, was added to the Bill

MR. DEPUTY CHAIRMAN: Now, we shall take up clause 4. There are two
amendments (Nos. 6 and 7) by the hon. Minister.

Clause 4 — Substitution of New Sections for
Sections 7A, 7B, 7C and 7D

SHRI MULLAPPALLY RAMACHANDRAN: Sir, I move:

(6) That at page 2, lines 23 and 24, for the words “who is a citizen of another
country where his or her”, the words “or spouse of an overseas Indian cardholder
registered under clause (a) or spouse of a person of Indian origin who is a

citizen of another country and whose™ be substituted.
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(7) That at page 3, line 19, for the words “every minor child of that person”,

the words “the spouse and every minor child of such person” be substituted.
The questions were put and the motions were adopted.
Clause 4, as amended, was added to the Bill
Clause 5 was added to the Bill

MR. DEPUTY CHAIRMAN: Now, we shall take up clause 1. There is one
amendment (No. 2) by the hon. Minister.

Clause 1 — Short Title and Commencement
SHRI MULLAPPALLY RAMACHANDRAN: Sir, I move:

(2) That at page 1, Line 3, for the figure “20117, the figure “2013” be
substituted.

The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill

MR. DEPUTY CHAIRMAN: Now, we shall take up the Enacting Formula.

There is one amendment (No. 1) by the hon. Minister.
Enacting Formula
SHRI MULLAPPALLY RAMACHANDRAN: Sir, I move:

(1) That at page 1, line 1, for the word “Sixty-second”, the word “Sixty-fourth”
be substituted.

The question was put and the motion was adopted.
The FEnacting Formula, as amended, was added to the Bill
The Title was added to the Bill.
SHRI MULLAPPALLY RAMACHANDRAN: Sir, I move:
That the Bill, as amended, be passed.

The question was put and the motion was adopted.
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MR. DEPUTY CHAIRMAN: The House is adjourned to meet tomorrow,
14th August, at 11.00 am.

The House then adjourned at twenty-six minutes past six of the clock till
eleven of the clock on Wednesday, the 14th August, 2013.



